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Progress Report or Five Year Plan 
jiND Report of Community Projects 

Administration

The Minister of Planning: and Ir­
rigation and Power (Stari Nanda):  I
tteg to lay on the Table a copy of each 
-of the following papers:

(i) Five Year Plan—Progress Re­
port for 1951-52 and 1952-53. 
[Placed in Library, See IV. 
A.2.(15).]  .

(ii) Report of the Community 
Projects Administration for 
1952-53.  [Placed in Library. 
See IV. F. 41(a).]

Voluntary Surrender or Salaries

The Deputy  Minister of Finance 
<Shri M. C. Shah):  I beg to lay on
the ̂Table..........

Mr. Peputy-Speaker: Order, order,
please. It is dqw two or three minu­
tes since the statement was made. Still 
hon. Members are talking in groups. I 
will ask those hon. Members to kindly 
go into the lobby and talk, not here. I 
will have to take more severe action; 
but today is the  day of the session
and I do not want to do anything.
Shri M. C. Shah: I beg to lay on

, the Table a copy of the statement con­
’ taining information premised in reply 
to unstarred question No. 686, asked on 
the 24th March, 1953 regarding volun­
tary surrender of salaries. [See Ap­
pendix XII, annexure No. 53.̂

Statements showing action taken by 
•Government on Assurances, Promises

ETC. GIVEN DURING SESSIONS

The Minister  of  Parliamentary 
Affairs (Shri Satya Narayan Sinha): I
beg to lay on the Table the following 
statements showing the action taken 
by the Government on various assur̂ 
ances, promises and undertakings given 
during  the various sessions shown 
against 'each: ̂

• Third session, 1953 
of the House of 
the People fSee 
Appendix XIV, 
annexure N0.2.]

* Second  session* 
1952 of the House 
of the People.
[ See  Appendix 
XIV,  annexure 
No. 3.]

•• First session, 1952 
of the House of 
the People. 
Appendix AlV, 
anneXurc No. 4.]

■ • Tĥ’rd  Session 
(Second part) of 
rtovisional Par-

<i) Supplementary 
Statement No. I

(2) Supplementary 
Statement No. II

(3) Supplementary 
Statement No. Ill

<4) SupplcmentaiT • 
Statement No. VI.

1 lament;,  195I* 
Appendix 

AIV,  anneXure
No. 5.]

Notifications amending Central 
Excises Rules, 1944

The Deputy Minister of Finanee 
(Shri A. C. Guha); I beg to lay on tiie
Table a copy of eack of the following 
notifications in accordance with Sec­
tion 38 of the Central Excises and 
Salt Act, 1944:

(1) Central Excises Notificaticn No. 9, dated
the 7th 
Maich, 1953.

(2) "  No. II, dated
the 15th

• April, 1953.
(3) ** ”  No. 13, dated

the 8th April,
1953.

(4)  »»  ” No. 14, dated
the 15th.

Library. Sbb 
No. S-74/53,]-

Corrections to a Starred  Question 
re Rolling Stock from Japan

The Deputy Minister of Railways 
and Transport (Shri Alagesan): I beg
to lay on the Table a copy of the state­
ment correcting the reply  given to 
supplementary to Starred  Question 
No. 1266 asked on the 27th June, 1952.

.  STATEMENT

In reply to Shri T. S. A. Chettiar’s 
question asked on 27th June, 19*32 as 
supplementary to the starred question 
No. 1266 by Pandit Munishwar Datt 
Upadhyay, substitute  “ten Metre 
Gauge Passenger Bogie Underframes'’ 
for '‘ten locomotives”. ^

Mr. Deputy-SpeaJker: The time for
voting for the Public Accounts Com­
mittee and the Estimates Committee 
was fixed till 11 o’clock.  In view of 
the fact that a number of hon. Mem­
bers have been engaged here, I extend 
the time till 12 o’clock.

ESTATE DUTY BILlAcontd.

10 A.M.

Mr. Depttty-Speaker; The  House 
will now proceed with the further con­
sideration of the Bill to provide for 
the levy spd collection of an estate 
duty, as reported by the Select Com­
mittee. '




